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[Mr. Speaker] 
is asked to 'take note' of a particular 
matter, it is a sUbstantive motion and 
is put to vote. 

Shri Harf Vishnu Kamath: It did not 
perhaps happen when she was in the 
Chair. 

13.47j hl'l!l. 

DEMANS* FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1964-65 

Mr. Speaker: The House will now 
proceed with discussion and voting on 
the Supplementary Demands for 
Grants in respect of the Budget 
(Railways) for 1964-65. 

1~48 hrs. 

I MR. DEpUTY-SPEAKEIl in the Chnirl 

DEMAND No. I.-RAILWAY BOARD 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum 
not exceeding Rs. 2,00,000 be 
granted to the President to defray 
the charges which will come in 
courS'e of payment during the year 
ending the 31st day of March, 
1965, in respect of 'Railway 
Board'." 

DEMAND NO.4-WORKING EXPENSES-
ADMINISTRATION 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 2,03,70,000 be grant-
ed to the Presidp.nt to defray the 
charges which will come in course 
of payment durmg the year end-
ing the 31st dav of March. 1965, 
in respect 'Working Expenses--
Admin istration'. Of 

DEMAND No. 5-WonKING EXPENSE!;--' 
REPAIRS AND MAINTENANCE 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 7,63,90,000 be grant-
ed to the President to detray the 
chal'ges which will come in course 

1964-66 
of payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Working ExpenRes-
Repairs and Maintenance'." 

DEMAND No.6-WORKING EXPENSER-
OPERATING STAFF 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum not 
exeeding Rs. 6,96,19,000 be grant-
ed to the President to defray the 
char,ges which will come in course 
at payment during the year end-
ing the 31st day of March, 1965, 
in respect of 'Working Expenses--
Operating Staff'." 

DEMAND No.7-WORKING EXPENSfI!S--
OPERATION (FUEl.) 

Mr. Deputy-Speaker: Motiun moved: 

"That a Supplementary sum not 
exceeding Rs. 31,81,000 be grant-
ed to the President to defray the 
charges which will come in cours(,' 
of payment during the year end-
ing the 31st day of MarCh, 1965. 
in respect of 'Working Expenses-
Operation (Fuel)'." 

DEMAND No. ~WORKING EXPENSES--
OPERATION OTHER THAN STAFF AND Ftta.. 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 42,78,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day March, 1965, in 
respect of 'Working Expens('s---
Operation othpr than Staff and 
Fuel'." 

DEMAND No. 10-WORKING EXPENSES--
LABOUR WEL"ARE' 

Mr. Deputy-Speaker: MOf IO'1 moved: 

"That a Supplementary sum not 
exceeding Rs. 1,32,57,000 be grant-
ed to the President to defray the 
charges which will come in course 

*Moved with the recommendation of the President. 
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~f payment during the year ead-
lDg the 31st day Of Mar.ch 1965 
in respect of 'Working E~n"':' 
Labour Welfare'." 

DEMAND No. 12--PAYMENTS TO 
GENERAL REvENUES 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 1,28,99,000 be iI"ant-
eel to the President to defray the 
charges wihich will come in course 
of payment dUring the year end-
ing the 31st day of March 1965 
in respect of 'Payments to Generai 
Revenues'." 

DEMAND No. 15--0PEN LINE WORKS-
ADDITIONS AND REPLACEMENTS 

Mr. Deputy-Speaker: Motion moved: 

"That a Supplementary sum Dot 
exceeding Rs. 5,05,26,000 be irant-
ed to the President to refray the 
charges which will come in course 
Of payment during the year end-
!ng the 31st day of March, 1965, 
10 respect of 'Open Line Work&-
Additions and Replacements'." 
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"During the year under report, 
surrenders made under 6 grants 
and 3 charged appropriations 
proved inadequate as the final 
savings inclusive of surrenders 
were largely in excess of the sur-
renders. The table below glves 
details of surrenders made and 
final savings in respect of Grants 
Nos. 2 and 13 during the last five 
years, from which, it could be 
seen that savings occurred year 
after year despite surrender of 
funds towards the close of the 
year, except in the case of Grant 
No.2". 
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5 supplementary grants e;)vl.'ring 4 
demands proved excessive. While ad-
ditional funds provided in theSe cases 
totalled Rs. 706.98 lakhs (of which 
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[~.1' ifi] 
Rs. 706'97 lakhs was voted in March 
1964, the amount utilised was 
Rs. 396' 19 lakhs, i.e. only 56% of the 
supplementary grants taken. It may 
he mentioned that out of the Rs. 706.98 
lakhs, an amount of Rs. 184'12 lak.hs 
was surrendered in the very month 
in which supplementary grants lhad 
been voted. In the caSe of Grant No.9 
the surrender in the salffie month was 
Rs. 98'70 lakhs or 39'7 per cent of the 
supplementary provision of Rs. 248'55 
lakhs. 
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~1f~qclf,T~~<f~ I 

~ ~ 61Ji lif' f1c«J~e () ~ <m 
~ ifiT fI'lmr ~ (~~ 'Ft 1fi~ Rl1T 
()trrm~m~~~~~ I 

Mr. Deputy-Speaker: We had full 
discussion on the Railway Budget. 
For this one hour is allotted and let 
Us try to finish this within that time. 

Shri Hari Vlshuu Kamath (Hoshan-
gabad): The Railway Budget is for 
next year; but the Supplementary 
Demands are for the current year. 

Mr. Deputy Speaker: That is true. 
I am jUst appealIng to the Members 
so that this can be finished before 
2: 30 P.M.; otherwise it will have to go 
to Monday and the discussion on 
General Budget will be held up. 

8hr! Hari Vishnu Kamath: What is 
the dead-line for passing of the sUip-
plementary Demand_the dead-line 
is the end of March, I believe. It CaD 
go to Monday, if necessary. . 

Shrimati Renu Chakravartty (Bar-
rackpore): In passing the Supplement-
ary Demands for Grants, We are vot-
ing quite a large nmount on Demand 
No. 15-Open Line Works. Structural 
Engineering Works, etc. Now, Sir, I 
would just appeal to the Minister of 
Railways to see that We should have 
a plan in which these works connect 
the district headquarters and that 
takes the priority. Actually in my 
State because of the formation of 
Pakistan there are some district 
headquarters whiCh even today do 
not have rail links. I have heard 
that that is the case with Bihar also. 
I would plead the case of Balurghat, 
whiCh should now be connected by a 
rail link. It is strategically an im-
portant matter and also important for 
the entire people of that area. We 
had hoped that, when the Katihar 
Broad-gauge line was going, Balur-
ghat would be connected. But that 
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[Shrimati Renu Chakravarti] 
did not happen. This is one of the 
important points I would like to 
make. 

Then, in certain parts of West 
Bengal there are still narrow gauge 
lines which are terribly ovpr-crowd-
ed. That is the case of Burdwan-
Katwa line and also Ahmadpur-
Katwa line. This line, I believe, is 
going to ·be dismantled. If that is 110, 
it will be a terri.ble disaster for the 
local people and before that is done, 
at least a broad-gauge line must be 
there. 

Regarding Demand No. 16, we are 
voting something for the amenities of 
passengers and railway-users. I would 
just }ike to urge that in the case of 
EMU coaches for the suburban traffic 
there must ·be more cleanliness and 
daily clearing of coaches, because 
sometimes they are left so dirty. 
Secondly, there must be some sort of 
a regulatory machine in order to 
prevent the thefts. Large number of 
bulbs etc. are being regularly taken 
away. Lastly, there is need for intro-
duction of lavatories in these coaches 
which are sometimes going for quite 
long distances. This should also be 
looked into. 

14 brs. 

One last point and I am finishing 
and that is with regard to Demand on 
La·bour. There is the caSe of those 
who have lost their jobs under secu-
rity rules. I may mention one 
particular case, that of Shri Sat yen-
dra Nath Pal, wbo has not only been 
thrown out of his job, but his Special 
Contributory Provident Fund has 
been taken away. I would urge that 
this kind of victimisation should not 
take place. I have tried to speak to 
the Railway Board people, but they 
are out to victimise him. I person-
ally think that it 'Was unfair to dep-
rive him of his job, but at least the 
provident fund money should be paId 
to him. 

Shri Prlya Gupta (Katiibar): 
have no objection to the sanctioning 

of these S~plementary Dema.zuta. 
,but I would like to draw the atten-
tion of the hon. Minister to 
points. 

some 

Demand No. 10 is for expenditure 
on medical facilities, health and wel-
fare services, ed'ucation, canteens and 
other amenities provided for railway 
staff. I WOUld like to lay stress on 
education. The railwaymen's sons 
and daughters and relatives do not 
get facilities in this respect either 
from the State Government or from 
the Central Government. When we 
10 to the State Governments, they 
say that we are putting the cart 
before the horse, and when we go to 
the Central Government, they say it 
is not a concurrent subject, it is a 
State subject, and therefore it is the 
States' ·business to solve it. Very 
few schools have ,been opened bY' the 
railways, and even the pri'll8ry schools 
that they had opened in some of the 
centres have been wound up. I sub-
mit that, as enshrined in the Consti-
tution, education is one of the privi-
leges Of the citizens of India and it 
should not !be denied. The Railway 
Ministry should find ways and means 
Of solving this problem. 

In regard to medical facilities we 
have seen that in different railways 
and health centres, the amount on 
this item is curtailed on the plea of 
economy. The availa:bility of medi-
cal facilities 40es nat delJ)end on 
finance alone; it depends On doctors, 
their prescribing proper medicines 
etc. I would like to say here that for 
the same delivery case different 
medic'ines are prescribed by the 
doctors depending on the status of 
the railway employee, whether he 
:belongs to Class I. Class II, Class 
III or Class IV. If better medicines 
are prescribed for Class III and 
Class IV, the doctors are taken to 
task by their superiors. At least in 
the matter of medical facilities there 
should be no discrimination. ' 
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In Demand No.6, there is reference 
·tv enhancement of the rates of mile-
.age, overtime and running allowances 
.of ruuuing sta1l sanctioned from 
.April 1964, and the upgradation of 
.certain .posts of Station Masters and 
Assistant Station Masters, orders for 
which were issued in April 1964. In 
1he process of this upgrading, the 
scale of Rs. 150-225 (P.S.) has been 
abolished and replaced by the scale 
of Rs. 2.00-300 (P.S.), but the posts 
in the latter scale are selection posts. 
Therefore. an incumbent in the scale 

..01 Rs. 150-225 may not necessarily be 
selected and may haVe to revert to 
thelowel' scale of Rs. 100-185 (P.S.) 

'while an incumbent in the lower 
·scale of Rs. 100-185 (P.S.) may be 
selected for the grade of Rs 200-300. 
'The incumbents in the scale of 
Rs. 150-2.25 (P.S.) should not be plac-

·ed under this handicap, and they 
·should automatically get the higher 
scale of Rs. 200-300. 

In respect of mileage, overtime and 
running allowances Of running stai!, 
1 suggest that on the light of modern 
>conditions the RARS rules should be 
changed, ,ince they were framed in 

.British times. 
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Armed Jo-orces 4082 
(Special Power') 
Contintulnce Bill 
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Mr. Deputy-Speaker: The question 
iJI: 

"That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper be 
granted to the PreSident to defrl.1' 
the charges which will come in 
course of payment dwring the year 
ending the 31st day of March, 1965, 
in respect of the followin~ de-
mands entered in the second 
column thereof-

Demands Nos. 1. 4 to 8, 10, 12 and 
15. 

The motion was adopted. 

14.22 hnJ. 

ARMED FORCES (SPECIAL pow-
ERS) CONTINUANCE BILl. 

The Minister of Extemal Affairs 
(Shrl Swaran Slnp): I beg to 
move: 

"That the Bill to continue the 
Armed Forces (Special Powers) 
Regulation 1958 for a further period, 
be taken into consideration." 

The Bill before the HousE' seeks 
to continue for a further period the 
Armed Forces (Special Powers) Re-
glllation, 1958. The regulation was 
promulgated by the rrp;:'dent in 
1958 in exercise of the powers con-
ferred by article 240 of the Constitu-
tion read with paragraph 16(2) of 
the Sixth Schedule thereof. It conter-
red certain special powers on oftlcers 
of the armed forces to enable them to 
aid effectively the civil power in those 
areas of Kohima and Mokokchung 
district., which were declared as dis-
turbed areas by the Governor by noti-
fication in the official Gazette. The 
regulation was initially in force for a 
period of one year. Since the distur-
bed conditions in the areas of Kohima 
and Mokokchung districts continued 




